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CENTRAI ADMINISTRAT IVE TRISUNAL, JABALPUR BENCH,‘JABALPUR

Original Application No. 285 of 1999

Jabalpur, thig the 14th day of August, 2003,

Hon'ble mr., 3.k, Kaushik, Judicial Member
Hon'ble Mr. Anand Kumar Bhatt, Administratiye Member

Ganesh Pragad shukla son of Late Mahabali
Shukla, aged about 56 years, QOccupation
Central Govt Service, Resident of Behind

Telephone Exchangas, Chhatarpur {mp) APPL ICANT
(By Advocats - Shri Dharmendra Sharma )

VERSUS
1. Union of India, through itg Secretary,

Ministry of Talecommunication, Sanchar
Bhawan, Ney Delhi,

2. Chief General Manager, Department of
Tlscommunication. Hoshangabag Road,
Bhopal.

(By Advocate - Shri P.Shankaran holding brigf of Shri S«C.Sharma)

ORDER (ORAL)

8y J.K. Kaushik, Judical Member -
Shri Ganesh Prassg Shukla has fi)eq this Origina}




A
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of all the charges made agaiﬁst him vide this éaid memorandum,
He has submitted that the obstruction in his promotion has -
gone by this order and the applicant has become entitledto

grant of due promotion to the post of 0.E.

3. On the other hand the learned counsel for the
respondents has submitted that ths applicant has not been
allowed his promotion after his exoneration vide lstter
dated 6th October 2000, probabily since the matter was
subjudice before this Tribunal. 'he respondents shall implement

any direction which may be given by this Tribunal,

4, We have considered the submissions made on behalf of
the parties and since the obstruction regarding release af
promotion of the applicant to the post of D.E. have now gone
out, he is entitled to the sama with effect from tha‘ date
his next junior uas promotad; In this visw of the matter

we find substance in the Original Application and same

deserves to be allowed. e pass the order as under -

The impugned order dated 28.10.38 is harsby quashed,
Tne applicant shall be entitled for promotion ta the
post of Divisional Engineer. in accordance with lstter
dated 16th October 1997 (Annexure D/2)." He shall also
be en&itled to all consequential benefits at par
uit@\ngft Junior. The respondents are directed to
implement this order within a period of three months

from the date of receipt of copy of thisg order.

No costs, ) '
(Anand Kumar Bhatt) , (3.K. Kausﬁ?l)

Rdministrative Member Judicial Member
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